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resulting from the failure of a new
technique or to meet extra expendi-
ture involved in replacing a traditional
technique with a new one.

Shri D. N. Tiwary: May I know
what is the difference in the expendi-
ture on traditional methods and the
uew technique?

Shri Raj Bahadur: That will depend
from technique to technique.

Shri D. N. Tiwary: May I know
whether this stheme has been sent to
the State Governments to be imple-
mented?

Shri Raj Bahadur. Yes, Sir. The
Government have created what is
known as the Expert Assessment
Committee and these techniques have
been passed on to certain State Gov-
ernments and they have been called
upon to experiment upon them.

Shri Sham Lal Saraf: May I know
whether any rules have been laid
down for spending this money? Is
it under the existing law or any rules
have been framed?

Shri Raj Bahadur: We want to en-
courage new techniques and new
methods to save the cost of construc-
tion of roads, to improve the speed
of cons‘ruction ang achieve other re-
sults whish are desirable. In this par-
ticular context, and for that matter. 1
may add that the allocation of Rs. 75
lakhs was made in the thirq Plan and
out of that, Rs. 42 lakhs have been
reserved or earmarked to cover the
loss, if any, arising from the adoption
of new techniques, so that the differ-
ence between the cost, conventional
cost and the new cost is made up.

Shri Narendra Singh Mahida: Mav
1 know whether these experiments
are made on the national highways
or on the city roads only?

Shri Raj Bahadur: Thev will be
made largely on other roads because
we want stabilisation of soil and other
methods, which are to be primarily
experimented upon.
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Shrimati Savitrl Nigam: May I know
the mileage of the roads which have
been laid in the Union territories ac-
cording to the new technique?

Shri Raj Bahadur: No,~ Sir. We
have made a selection in certamn
specific areas.

Cane Prices

*619. Shri K, N. Pande: Will the
Minister of Food and Agriculture be
pleased to state::

(a) whether it is a fact that when
there is a competition between the
sugar factories and khandsari manu-
facturers about the supply of cane. the
latter after higher price than the mini-
mum fixed by Government to the culti-
vators, but when the factories are
closed due to short supply of cane, the
Khandsari manufacturers give to the
cultivators a price much below the
minimum price also; and

(b) if so, the measures adooted by
Government to see that the cultivators
get at least the minimum price fixed
bv Government for the cane to be sup-
plied to the sugar factories?

The Deputy Minister in tha Ministry
of Food and Agriculture (Shri D. R.
Chavan): (a) Yes, Sir.

(b) There is no control over the
vrice of sugarcane purchased by
khandsari manufacturers and cane
price paid depends on demand and
supply position during different vears
and even at different times in a vear.
In times of shortage and high prices
of khandsari, khandsari manufac-
turers pay a higher price for sugar-
cane and vice versa.

Shri K. N. Pande: He is narrating
facts. I have put this question to en-
quire as to what steps they have
taken to see that at least the culti-
vatorg get the minimum price for the
supply of cane to the khandsari manu-
factures.

The Ministey of Fooq and Agricul-
tare (Shri C. Subramaniam): At no
time has the price gone down below
the price fixed by Government even
with regard to khandsari nmmanufacture.
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Shri K. N. Pande: Have you ever
made any enquiry in. this connectior,
because my information is that they
are paid much below the minimum
price?

Shri C. Subramaniam: Not to my
knowledge.

Shri Sonavane: May I know whe-
ther representations have been made
by the Maharashtra sugarcane growers
that they get less price even though
the percentage of sucrose content in
their cane is higher compared to that
in other parts of the country?

Shri C. Subramaniam: I have not so
far received any complaint.

Shri Ranga: However much we
'many be anxioug that gur and khana-
sari also should be produced. shoula
not be discouraged, what steps are
Government taking to see that these
khandsari manufacturers or producer:
also pay the minimum price to sugar-
cane producers? Have they got any
agency either at the State level or at
the Union level?

Shri C. Subramaniam: Till now tha
complaint is that the khandsari manu-
facturers pay a much higher price,
and therefore they divert the cane
from sugar manufacture to khandszri
manufacture. Therefore, within the
last two years in any event, no cas2
has come to the notice of the Gov-
ernment where a price below the
minimum fixed is being obtained by
the growers.
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Shri C. Subramaniam: We cannot
fix only at one point. If we fix the

price at one point, then we will have
to fix the prices at various points of
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production also. As far as khand-
sari and gur industries are concerned,
they are completely uncontrolled,
and they are in the small-scale indus-
tries sector, and there is no possibility
of having any control over them.

Shri Brij Raj Singh: Is it uncontrol-
led or uncontrollable, what does he
say?

Mr. Speaker: Uncontrolled,

Shri Bibhuti Mishra: May I know
whether it is a fact that khandsari
producers underweigh the sugarcanc
of the growers when they sell their
cane?

Shri C. Subramaniam: 1 do
know about it.

Shri S. M. Banerjee: From the reply
to part (a) of the question, it appears
that they have confirmed whatever
has been asked in the question by
Shri Pande. They have expressed
their inability to do anything in the
matter, . because there is 'no control
over the price. I want to know whe-
ther the Government has issued any
instructions to their department, the
cane inspectors and others, that in
case a price below the minimum
sugarcane price of Rs. 2 per maund,
or whatever it is, is given to the culti-
vators by the khandsari industry,
they can appeal against that.

Shri C. Subramaniam: The mini-
mum price assured is only with
reference to the sugar factories.
There is no minimum. price fixed for
the other purchasers. and other users
of sugarcane. Sugar production
in factories is an organised industry,
and therefore it is possible to enforce
this minimum price at that level. It
will not be possible to enforce it at
the other levels.

not

! YETTET WEAT 0 g wav
ST ¥ S F qe ¥ grafad v &
3T 2 gu 9% T ¢ fF o ¥ uew
F qraeg ¥ g G o w3 €
N aer F@E F fAvig 1 afmw
og ¥ fx w1 T i s o E



6597 - Oral Answers
FE # gg s S g v ozw
A I IR AT H/QAT T ;T
g

Shri C. Subramaniam: No, Sir; as
far as the minimum price is concern-
ed, it is fixed bv the Central Govern-
ment by an order; it is not the State
Government but this is only the mini-
mum price. It is open for anybody
to pay. a higher price than the min:-
mum price.
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Shri C. Subramaniam: I do not
"know this individual case. If it is
‘brought to my notice. 1 shall see

what can be done.

Procurement Prices of Foodgrains

#
( Shri Hukam Chand Kach-
havaiya:
..¥620.4 Shri D. 8. Patil:
i Shri Tulshidas Jadhav:
. |_Shri Shivaji Rao 8. Deshmukh:

‘Will the Minister of Food and Agri-
- culture be pleased to state:

(a) whether it is a fact that the
“arrivals of foodgrains have declined
in the markets due to the declared
oroduycer’s prices of agricultural
commodities;

(b) the names of the State Govern-
ments which have requested the Cen-
tral Government to raise the procure-
ment price; and

{c) the.steps taken by Government
in this behalf?
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The Deputy Minister in the Ministry
of Food and Agriculture (Shri D. R.

Chavan): (a) No, Sir,

{b) and (c). There is no procure-
ment price as such. The State Gov-
crnments have fixed statutory whole-
sale maximum prices of rice for
various Centres in their States. The
procurement of rice is being made
taving regard to these prices. The
Government of Uttar Pradesh had
requested for an upward revision in
the maximum prices of some varieties
of rice which has been agreed to.
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The Minister of Foed and Agricul-
ture (Shri C. Subramaniam): Procure-
ment now takes place oniy in the
surplus States; as far as that is con-
cerned, it is going according to Plan.
Till now there has been no difficulty.
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Shri C. Subramaniam: That ques-
tion should be put to the Maharashtra
Government: it is not on behalf of
the Central Government.
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Shri C. Subramaniam: We take into

account the prevailing market price
and the prevailing price which the





